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(b) The pattern of financial assistance, as applicable to the three a pa 
proved agencies, is as follows:—

*The balance of 10% which is the woker’s own share of the cost, cani 
be drawn by him as a non-refundable loan from his Provident Fundlt 

.Account. . jf!

(a)The  pattern of financial assistance in the case of factory establish-j| 
meats registered as Cooperative Societies will be on the basis of 65% loan 

-and 2.5% subsidy.

Notes.—(i) for the purpose of calculating the financial assistance, the 
above percentages will be applied to the ptesciibed overall ceiling cost, 
or the admitted cost, or the actual cost, whichever is the least. The cost 
of land and/or its development will ordinarily be excluded while arriving 
at the admitted and the actual costs, if the land was already acquired 
.and/or developed when the application for assistance was made. The de
partmental charges will also be excluded in the case of State Governments, 
■Statutory Housing Boards and Municipal Bodies.

(ii) No financial assistance will be admissible to a Cooperative 
Society or an employer in respect of a housing project, the construction 
work on which is star ted/completedt without obtaining prior approval of*/ 
the Government.

(c) The loans given by the Central Government under the Scheme it 
are reparable bv the Slate Governments in 30 annual equated instalments k 
in respect of the projects undertaken by them. Statutory Housing Boards, A

(8!

Approved agency Loan Subsidy ®

(i) State Governments, Statutory Housing 
Boards, and Municipal Bodies.

50 per cent. 50 per cent.

■(fi) Registered co-operative Societies 
of eligible workers.*

65 per cent. 25 per cent. / Jj

■(fi'f) Employers-.-) . 50 per :enc 25 per cent. z • ’?

Municipal Bodies and the Co-operative Societies and in 15 or 25 annual K 
■equated instalments, as may be specified in respect of the projects under- vJ 
taken by the Employers. I he loans to the State Governments will carry L] 
the usual rates of interest prescribed by the GovcrnincnLof. India from jr 
time to time horn the date.of advance and the repayment will commence Pl 
by" tire Stated-Governments a year after..the date on which the loan is J; 
advanced to them.___  ' A

........ ....... ' P
(cl) The State Governments can in their discretion, advance under ?/ 

such terms as they think fit and in such manner as they consider best, the ]■ 
monev so received from the Central Government to the Statutory Housing 
Boards. Municipal Bodies, Co-operative Societies and the Employers for £



11

vrrn-
incnt5, Stnuiiory Housing Boards

A-

1 o

KM. , i

-MAW
Government.

□ nil

the

'.ip.

■W 
K

under the 
M tmicipal

the State Government ensuring that the 
eligible workers, it will be within their 
lor allotment ami prescribe the form of 
to be executed by the Allottee. These 

adequate safeguards

amount ol loan <TnTsr!Tii(lmif _
wiTIF~i met est at such rate as may be | > t es<a_H>rd__b.v_lLir -Genu al

U

G
E

1 he State Gover mnents inny make such ar- 
necessary (or ellccting paymentsrangements as considered

Sclteme, to their respective Statutory Housing Boards and 
Bodies, keeping in view the progress of construction etc.

(2) Ownership, and [J lilizntian of 1’lots/l Ion tr.t.— The
and management <>( 'plots/houses ptovided by State Governments, Statutory 
Housing Boards and Municipal Bodies under tire Scheme will vest in the 
State Government or the Statutory Housing Board or the Municipal Body 
as the case may be. Subject to 
plots/houses are allotted to the

- competence to formulate Rules 
Agreement/Mottgage deed etc. 
rules will 'mter-aha make provision for obtaining 
against subletting find unauthorised transfer of the plots/houses and (or 
the cancellation of allotment in cer tain coni imumcirs g-mer allv in line 
with the Standard allotment titles lor houses constructed by the employers 
(Appendix Except to the extent provided in these Rules, the State 
Government will be liable to pav to the Genu al Government the differ
ence between economic and subsidised rents in respect of houses which

L .-a
(3)  o/ houses Io Social winkers and inh’iinisliitliur sin//.— 

The State Government',. Statutory Housing Boards and Municipal Bodies 
may, at their option,  up to two per cent, of the total number 
of hquses built under the Scheme, for allotment to social workers ami for 
use as office ir>mr-sl<>re and residence of manager■s-curn-rent collectors 
other maintenance stall, such as chowkidars. electricians, water 
[sanitary staff etc., Whose presence on the premises is essential for 
(proper administration of the housing colonies built under the Scheme, 
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Gosmm 1 ent) to persons, other than the eligible workers, lit exceptional 
cases, where petmanein tlrvei slim <71 plots/houses is proposed and is 
agreed to bv the Ge rural Government, the State Governments will have 
to refund forthwith in one lumpsum the entire Central assistant c obtained 

and amount of

implementation of the projects undertaken by them. With a view, how
ever, to encourage the Co-operative Societies and the Employers to take 
advantage of the Scheme, the State Governments may, if found expedient, 
waive altogether their administrative charges in the case of projects formu
lated by the Cooperative Societies and add not more than j per cent, 
on the rate of interest obtained from the Central Government, in the 
case of projects formulated by the private employers.
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Ill respect of houses so utilised, the State Government may either penna- ?’ 
nently take these houses out of the Industrial Housing Pool by refunding V 
to die Government of India the entire financial assistance together with \ 
interest thereon in the ‘mfinner prcsciilietl above or temporally divert ’ 
these houses by paying to the Government of India the difference between 
the economic anti subsidised rents for the period of temporary diversion. 
The use of houses built under the Scheme is, however, not permissible for 
providing community facilities, such as schools, hospitals, welfare centres, 
shopping centres etc.

(4) Allolnieni of houtei lo non-family workers.—hi cases where des
pite best efforts, the State Governments, .Statutory Housing Boards anti 
Municipal Bodies, are unable to allot small two-roomed houses built 
under the' Scheme to the eligible industrial workers tit rhe rate of one 
house per worker and these houses ate lying vacant, resulting in loss of 
icscniic, ihcic is no objection to the allotment of a small two roomed 
house to two non family uoikcts. ft is, however, not desirable to allot a 
small two-roomed house to more than two persons so as to prevent over
crowding or disputes.

In the matter of allotment of subsidised houses to two non family 
workers, preference should be given to a worker with longer service who 
may also be given the option to select another nori-family eligible worker 
of bis choice, as a co-tenant. 1 he allotment will be made to each of the 
two non-family workers directly. Each such worker will pay half the 
prescribed standard rent of the house plus 50 nP per month. The extra 
rent, of 50 til' is intended to compensate for the higher collection charges, 
bad debts etc. As I ar as possible, houses to ttonlamilv wotkers should be 
allotted in separate blocks ami away horn those occupied by family 
wot kets.

/fr; Allotment of Houses to E.iligible woikeis on .Hite, PurchascJJads: — 
(a) The State Governments, Statutory Housing Boat ds and Municipal 
Bodies may at their discretion allot the houses built under the scheme to 
the eligible wmkets on a hire putt base basis, instead of on rent, Not 
withstanding anv default in pas merit of hire purchase instalments by the 
workers, the State Governments will continue to be responsible for the 
regular repayment of Central loan with interest thereon.

(b) The houses to be allmted under the hire purchase system should
as far as possible, be in compact units and well-defined areas. The houses 
which base_ br-gji or wimh_ma-.- remain allotted <m tcut .for~jl_ t.tet'md
exceeding two-vents, shall continue to be allotted on tent and will not Ire 
chTm'.etTbvi-i for allotment to worker's on line purchase basis'

(c) Allotment of houses !>v the State Governments. Statutory I lousing 
Boalds and Municipal Bodie-, to eligible wotlcrs rm bite purchase basis 
shall l>e subject to the titles and tondiiimts as contained in Appendix ’I■".


